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12. 16 hrs.

AKREST OF MEMBERS

MR. SPEAKER: 1 have to inform the
House that I have reeeived the following tele-
gram, dated the 26th June, 1971, from the
Sub-divisional Officer, Patna:

“Shri Ishwar Chaudhry, Member,
Lok Sabha, was arrested on the 25th June,
1971, under Section 143, Indian Penal

Code and Scction 128, Indian Railways
Act.”

I have also to inform the House that T have
reccived the following wireless message from
the Director, Government Railway Police,
Bhopal, dated the 26th Junc, 1971:—

“Shri B. S. Chowhan, Member, Lok
Sabha, has been arrested on the 26th June,
1971, at 17.00 hours at Railway Station
Bhopal under Scctions 128/120 Railways
Act. He¢ has been remanded to judicial
custody and is at present in District Jail,
Bhopal.”

12.17 hrs

ELECTION TO COMMITTEE ON
PUBLIC ACCOUNTS

SHRI SEZHIYAN (Kumbakonam): 1
beg to move:

“That this House do recommend to
Rajya Sabha that Rajya Sabha do agree
to nominate a member from Rajya Sabha
to associate with thc Committee on Public
Accounts of this House for the unexpired
portion of the term of the Committee
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ending on the 30th April, 1972, in the
vacancy caused by the resignation of Shri
Niranjan Varma from the Committee and
do communicate to this House the name of
the member so nominatcd by Rajya
Sabha.”

MR. SPEAKER: The question is:

“That this House do recommend to
Rajya Sabha that Rajya Sabha do agree
to nominate a mzmber from Rajya Sabha
to associate with the Committee on Public
Accounts of this House for the unexpired
portion of the term of the Committee
ending on the 30th April, 1972, in the
vacancy caused by the resignation of Shri
Niranjan Varma from the Committee
and do communicate to this House the
nams of the mzmber so nominated by
Rajya Sabha.”

The motion was adopted.

12.18 hrs.

MOTION RE: STATEMENTS BY MINIS-
TER OF EXTERNAL AFFAIRS ON SHIP-
MENT OF AMERICAN ARMS TO PAKIS-
TAN AND HIS RECENT VISIT ABROAD

MR. SPEAKER: We shall now take up
the discussion under item 4. There is an al-
ternative motion by Mr. Jyotirmoy Bosu,
which I have allowed to be circulated. How
much time will the minister need for his
reply ?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI SWARAN SINGH): About
# hour.

MR. SPEAKER:
the mover need?

How much time would

SHRI BHAGWAT JHA AZAD (Bhagal-
pur): I require half an hour for initiating
the debate. At the end, I may require 10
or 15 minutes. It will depend on what the
minister says.

MR. SPEAKER: I will call on the minis-
ter at 5 o’clock. After he finishes, Mr. Azad
will reply.
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This is a very important subject. I would
request hon. members to observe patience
and restraint and avoid acrimony.

SHRI BHAGWAT JHA AZAD: Mr.
Speaker, 1 beg to move:

“That the statements made by the
Minister of External Affairs on the 24th
and 25th June, 1971 regarding (i) the ship-
ment of American arms to Pakistan and
(ii) his recent visit to certain foreign coun-
tries, be taken into consideration.”

1 am very sorry to move this motion, specially
part (i) about American shipment of arms to
Pakistan. 1t is to express our grave concern
and resentment against the US Government,
which has been sending arms to Pakistan
since long, and now at this critical juncture
too.

I am moving my motion on four grounds.
My first ground is the betrayal of the US
Government of the lovers of democracy in
this part of the sub-continent. My second
ground is that I hold and firmly belicve that
these arms arc not intended or meant to
refuel the guillotining and the genociding of
the military machine of Pakistan but it is
also meant to arm Pakistan against aggres-
sion on India. Thirdly, 1 want to speak to
the American people and to the world at
large about the indecent, unscemly political
and diplomatic bchaviour of USA. When
our Focign Minister was being entertained
with lunch and dinner and showers of sym-
pathy were being poured for Bangla Desh,
Padma and Sunderbans were sailing on the
high seas with lethal weapons for murder
and butchery of the people of Bangla Desh,
who refused to be a colony of West Pakistan.
My fourth ground for moving this motion
is that it is a definite calculated move by
America to upset the balance of power in
this part of the sub-continent against India,
which it is doing long since 1950-51, to which
I will come to later on. On these important
grounds, and other grounds too, I move
that the shipmcnt of American arms to
Pakistan may be taken serious notice of.

When 1 say this 1 would like to inake it
clear that I am not speaking against the
American people, nor against thc American
press which is being led by the New York



